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IN THE CENTRAL

Between: -

Shaik Mastan and
54 others.,

And

The Chairman
Railway Board,
Rail Bhavan,
New Delhi and
8 others

ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD
0. A.No. YUS G of 1997

.i.'Applicants

. i- Respondents

CHRONOLOGY OF EVENTS

1. Applicants have been promotéd to
semior Grades from the basic grade

Rs.

Para Page

6 ame)

2. The Respondents have rightly treated
it as promotion and fixed their pay ;
under R. 2018-B (FR 22-(C) - R II 7 4(15)

3. Now the respondents are attempting
to alter the fixation of pay, under !
R=-2017(a), (ii)~FR~22(a)(iig

-R II !

and causing reduction of pay S 4(11)(13%)

Place: Hyderabad
Date : 25.10-~1997

Applicant
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

\
HYDERABAD BENCH

AT HYDERABAD

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

Between

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

| .
TRIBUNALS ACT 1985 |

| —
0.A. NO. l'b\bﬂ OF 1997

. Sri Shaik Mastan S/o Sri Shaik Imam Saheb aged 48 ,
| .

. Mrs. Mercy Veda Soundaryum D/o M.1David Mercy, aged 59
| i

|
Mr. P. Pushpanjali Devi D/o P. Devasahayam .aged 49

Miss P. Josephine D/(l P. Iﬁ'omim'c Choudary, aged 58

Mrs. Dioruze D/o J. PJ)well , aged 50

Mrs. G.G.Muthalik Wj’o G.V. Muthalik, aged 58

Mrs. P. Jaya kumari D/o P.George, aged 44 l
Miss. A P. Padma Bai ’iD/o Late Sri A.T Patha Sarathy, agjed 52
Mrs. Ch.Subba Laxmi D/o Late Sri C. V. Chalapathi Rao,: aged 49
Miss. M. Krishna Kurrilari D/o Srinivasulu , aged 53 I
Miss. P. Premavathy D/o Late Sri. Perumal , aged 45

G. Bharathi Devi D/o IG Umakantham Das ,aged 55

Mrs. Rangamani D/o Janadhan Rao, aged 55 |

Mrs. Ch. Vijayalaxmi 'j!D/o N. Ranga Rao, aged 49 |

Mrs. K. Uma Devi D/o Sri K. Bhaskara Rao, aged 43

Mrs. Cecilia D/o Sri S'. Geore , aged 58 g:

Mrs. K. M.S Rukmini ]‘)/o Lazurus, aged 54

Mrs. V. Praveena D/o !Sri. V. Krupa Rao, aged 52

Mrs. A. Elizabeth, D/o Sri A P Rangaiah, aged 55




<V

20.
21.
22,
23.
24,
s,
26,
27
28,
29
30.
31.
32,
33,
3
35.
36,
37.
38,
39,
40.
A1,
0.
43
44,

45.

e BN—-

Mrs. M. Premalatha, D/q Sri. Wilson, aged 51

Sri. G. Monohar Babu, S/0Sri G. Jesuratnam, aged 48
Mrs. B. Pushpa Rani, D/(l.‘i Sri James, aged 49 |
Mrs. P. Padvamavathi D/o Sri P. Suryanarayana Rao, aged 53
Sti S. Dasarath, S/o Sri Narasaiah. Aged 57 | i
Sri. B.G. Victor S/o Late‘Sri B.C. Aseervadam, aged 55 , |
Mrs. Rahimunisé begumi D/o Mohd. Qutbuddin, aged 53, |

Sri M.Y.N. Somayazulq, S/o MS Somayazulu, aged 50 , |

Sri V.B. Vallabhacharyu}lu S/o Late Sri V. Narasimha, aged 53,
Mrs. D. Beberah D/o D, Samuel, aged 51, | |
Mrs. A 'Y .A. Khan, D/o Eiaster Michael, aged 56years i
Mrs. S. Krishna Kumari D/o T. Sreeramulu, aged 53, |
Mrs. K. Saroja, D/o K R.|Krishna Murthy, aged 59 .

Sri. N.V. Sarma S/o0 N. Narasavadhanulu, aged 56

Mrs. S.E. Prema D/o S.E! Thirumalai, aged 49

Mrs. Dorthy Henry D/o R.J Franklin, aged 58

Sri. M. Venkateswara Rac'? S/0 M. Muddulu, aged 47

Sri Y. Srinivasa Rao S/o Y RamakoteshwaraRao, aged 44 |
Mrs. Sowdhamini D/o P.é.Chanchal Rao, aged 54

Sri N.V. Ramana S/o N. Ramakrishna, aged 44

Mrs. G. Indira Vidhya S}agar D/o Devanandam aged 48
Sri. T. Sree Ramlu S/o Late Sri. T. Peda Ramulu, aged 59
Mrs. Sosamma John D/o Late K.T.John, aged 56

Mrs. V. Bharathi Devi D/o V. Abraham, aged 49

Mrs. Hoor Banu D/o Late Sri Khader Hussain, , aged 42

Mrs. Kanya Kumari D/o L. Sankhayya, aged 58
| Vv v HN‘/

FAAN

Contd.3.
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2. The General Manager, Rail Nilayam,

3.

46. Sri MD. Akber Ali S/oMD. Mustafa Ali , aged 58

~ 47.Mrs. C. Laxmi narayanamma D/o C.V. Vitlaiah, aged 54

48 Mrs. Y. Premeela Dlo Samson, aged 56

49. Sri Md. Omer Ali, S/oMD. Mustafa Ali, aged 56

50. Mrs. S. Dha‘malaxr\ni D/o Sri M. Purushotham, aged 57 . .Applicants
51. Sri M.A. Raheed S/o SK. Abdulla, aged 54

52. Smt. K. Sree Krishna D/o K. Réma Kotaiah , aged Sé

53. Sri M Samba Shiva Rao, S/0 M. Viswasunder Rao aged,£54

54. S Joseph S/o Mogalappa, aged 57 _ | |

'55. 5ri V. R. Bansode S/o Ramachandra , aged 47

All the applicants mﬂi&%ﬁgﬁ?wﬁ Rl rtj ™
different Railway Educatlonal Institutions in the Hyderabad S
division of the South Central Railway under the : P
Administrative Control of the 4 Respondent. J N
o
" AND
1. T he Chairman , Railway Board, Railway Bhavan

New Delhi.

South Central Railway, Secunderabad, |

3. The Chief Personel Ofﬁcer '
South Central Raﬂway, Rail Nilayam, Secunderabad.

4. The Divisional Railway Manager, S ¢ Qlﬂ , L :
Hyderabad Division , Seconderabad. ‘ '

5. The Sr. Divisional Accounts Officer, &-¢- &\“ §/ R
Hyderabad Division, Secunderabad. /

6. The Head Master,
Railway Mixed High School
South Lalaguda, Secunderabad.

7. The Head Master.
Railway Boys High School
North Lalaguda, Secnderabad.

8. The Head Mistress,
Railway Girls High School -

North Lalaguda, Secun derabad.
b b
Contd.4.
)(r
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3. Limitation:

9. The Principal,
Railway Junior College, Uppal Road, S
Lalaguda, Secunderabad. . Respondents

The addresse of the applicants for purpose of service of notices
and proces is that of his counsel Mr. S.R.K. Murthy at Law 1"*‘irm, 1-1-526,

Sri Sai Datta Apartments, Golconda X Roads, Hyderabad - 500 080.

The addresses of th}e respondents for service of notices and process

1
|

is the same as mentioned 1h the cause title.
. i i
‘ i

DETAILS OF APPLICATION
\

b

1. Particulars of the order against which the application:is made.

There is no specific order under challenge. The respondents have

decided to refix the pay of the applicants and attempting to reduce

pay, for and from the month of October, 1997 In Peracorncs. |
| 7 ‘ 'b\.O_

Lencind CMc%TQq:x Qi 2S. €33, owmd/‘-) UCCIRC I | M/X}:mdﬁauu(-
2. Jurisdiction of the I'ribunal: ‘ km .
T " (U\ .

: ‘ ' <
The applicants declare that the subject matter of the application is

within the J urisdic:tion
of this Honorable Tribunal, Under Section 14 of the

AdministrativeTribunals Act, 1985.

The applicant further declare that the application is within the
limitation period prescribed under section 21 of the Administrative

Tribunals Act, 1985.

T\




| U}fﬁ’ , il ~
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\ _
)/)C’VW | 5, gﬂwﬂ (é/ﬁ

4, Facts of the case:

All the applicants are teachers, working in different Railway

School’s at Secunderabad, under the administrative Central of the |

Divisional Railway Manager, Hyderabad Division, the 4"

Respondent herein.
(2)  Itisto be stated that the Government of India, Constituted a

National ~Commission , headed by professor  Sri

— ——

D.P.Chatopadhyaya to recommend various measures, to improve,
| & '
interalia, the career and working conditions of the Teachers.

Basing upon the recommendations of the said commission, various
measures have been given effect to, by all the concerned iln order
to elevate the status and structure of the teaching community on
the whole, which otherwise got stagnated earlier.

(3)  The Railways too being one of the prime organisations of the
country and part and parcel of the Government, had to follow the
line of action of the state administration.

(4)  In this process, the Rilway administration too have adopted and

implemented the spirited and specially formulated guide lines of

the Chzitopadhyaya Commission to improve the standard of living

etc of the teachers.

(3} One such measure, for the purposes mentioned supra, is the

introduction of Senior gade and promotion of teachers from basic

grade, to the said newly introduced grade, subject to fulfillment of

certain conditions.

!

Contd.6
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(6)

(7

(8)

6.

The eligibility creteria for promotion to the Senior Grade is

completion of 12 years of service in the basic grade and clearance

by the Departmental Promotion Committee.

All the applicants herein, since have completed more than 12

[
years of service in their basic grade, have been screened and

e B

cleared for promotion by the Departmental _pfomotioni Committee.

Accordingly the applicants have been promoted to the present

Senior Gradé, on different date , in different years, prior to the year

e b ———

1988 .

—
, o
The basic Grade and Senior Grade to which the applicants have

been promoted are as under.

Applicants " Basic Grade Senior Grade

|
From 1 to 24 : Rs. 1200 - 2040 Rs. 1400 - 2600

©)

(10)

p——

[

25 to 50 Rs. 1400 - 2600 Rs. 1640 - 2900

51to 55 Rs. 1640 - 2900 Rs. 2000 - 3500

e e

|
1

!
Since the time of promotion to the senior Grade the applicants
have been working and discharging the duties assigned to them
from time to time ‘i

While that being so, the respondents are attempting to take

a strange stand to alter the fixation of pay of the applicants. It is

i .

oy : |
to be stated in this context that when the applicants havle been

promoted to the senior grade, their pay has been fixed by the

Railway administraﬁon, rightly under Rule 2018-B F.R. 22.C)R-II

Cpntd.?.

2 v




(11)

(12)

(13)

(14)

(15)

But now the authorities have planned and prepared ground to refix
DU now

L)

their basic pay under rule 2017 (a) (ii) - (i.e. FR 22(a) (i) R II .

This, the applicants submit, is illegal. |

The Aplicants ha‘ive come to know of this illegal re-f;ixation of their
pay and the impehding danger of reduction in pay, from the Serial

Circular No. 145/97, at 25.8.97, issued by the Personnel Branch, at
-— - -

' \
Secunderabad, addresing all the concerned.
U it

It 1s very reliability learnt that the respondents are giving effect to

reduction in pay for and from the month of October, 19%7.

Basing on this molst illogical and unjustified turn around

! a
instructions, head of the Railway schools are working out details

of excess/lover payment alleged to have been paid to the applicants

i

herein over the périod i.e. from the date of promotion to the Senior

Grade to till date in order to recover the same . Further it is

reliably learnt that the respondents are going to pay a reduced pay
from and for the month of October 97 , following the% above said
re-fixation formu'lla. Hence sensing the damage the aé,pph'cants
have decided to aﬁproach this Honorable Tribunal, for justice.

For appreciation of the circumstances the applicants may state that

|
from the begining the respondents at the realm of affairs have been

rightly and consistently treating the grant of senior grade as a

promotion and categorically certified quiet logically that the

—rr——

fixation of pay shall be under rule 2018-B (FR 22-C)R-IL

Contd.8.
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(16)

17

(18)

(19)

(20)

(21)

In this regard, the applicants invite the attention of thi/s Honorable
Tribunal to -various letters/circulars etc. of the Railway
administration , which have been annexed here with this
application.

Thus the applicants having served the organisation vﬁth utmost
sincerity and devotion, are being met with an unfortunate twist 1o
their career. They are wonder struckat the casual manner by which
their fate is being handled to their disadvantage. They are neither

R

given an opportunity to explain their version on the subject nor the

administration have taken care by themselves, before letting the
applicants down.

The applicants submit that they have been promoted to the present

senior grade, on the recommended measures of the Chatopadhaya

commission, and as per the legally applied principles of the land.
[

The applicants further submit that they are entitled o be fixed and

continued as such, under Rule 2018 B (F.R. 22-C) R-1I, on their

promotion to the respective Senior Grades mentioned in sub para
(8) supra.

The attempt of the respondents to give effect to the said re-

i —————————— P S

fixation of pay under Rule 2017 (a) (ii) (FR 22(a) (ii) Rll1s réad,

irregular and illegal.

The applicants have come to know of the iflegal attefnpt on tﬁe
part of the respondents to re-fix the pay , in the third week of this
month. It i§ relevant to mention that on earlier occasions when the
respondents have reduced pay of some other teachers they ha\{e

had to obtain orders from this Honourable Tribunal .

v 9

v V/




GROUNDS: |

1.

The applicants are legally entitled to be fixed and continued in

such pay fixation under Rule 2018-B (FR 22 - C) R- Il now FR

221(a) (I), on their promotion to respective Senior Grades to

which they have been promoted. 1‘

The respondents have no authority to re-fix the pay of the

applicants differently under Rule 2017 (a) (ii) (FR 22 (a) (ii) -

R-IL

J——

Re-fixation of Pay (of the applicants) without due né)tice to the

applicants is illegal and against the principles of natural justice

and fair plgy. |

The change sought to be made with regard to re-fixation of

pay is belated and illegal. o
The respondents are not justified in their attempt to reduce the
pay of the applicants. ;
The planned reduction of pay of the applicants for anc:i from the
month of October,1997 is bad and illegal. j

The applicants crave leave of this Honorable Tribunal to urge

the other grounds at the  time of hearing, ‘

Details of the Remedies exhausted:
The applicants declare that they have no other recourse for

redresal their grievgnce.} biven ko /Sq,lo_._] B L«.n_.j
ﬁwm fow Ha naow g & .Ochﬂ,._]‘\ {893,

Contd.10.
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~o,

10.

Matters not previously filed or pending with any other court;

The applicants further declare that they have not filed any

other application, writ petition suit regarding the present

grievance and as such no other case is pending befojre any other

tribunal or autl_lority.

MAIN PRAYER

|

The applicants pray that the Honorable Tribunal be pleased to

declare:

That the applicants are eligible and entitled to be placed and /

e

Rule 2018-

continued as such in their'respective senior Grades, under /

)-R-IL, on their promotion ,|//

That the proposed

action (of the respondents) to reaffix the pay /

of the applicants under Rule 2017 (a) (ii) (F. R 22(a) (ii) 1s bad,
k !

irregular énd illegal.

That the belated action on the part of the respondants‘it_o re-fix /

the applicants pay differently from the earlier fixation, is wholly

unjustified .
A

|
That the said re-fixation of pay of the applicants, without due /

notice to them , is against principles of natural jusﬁce and fair /

play.

e

i
Contd.11.

b
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- 9. INTERIM PRAYER

o

1.

{
1
|

- The applicants further pray that the Honorable Tribunal be pleased \\'

to direct the respondents to continue to pay their salary as per the

original earlier fixation and as has been paid for the month of

September, 1997, peinding disposal of the O.A. 1
| |

|
10. Particulars of the Poital Order. ;

Pésred dlden e BALG) Mﬁd—ﬂsl'}oﬁ %PR?SF
Br 2v/)ie)%r — Fa Q,So ~
11.  List of Enclosures: . ) ¥ SQ ’_Cﬂ/ ﬁ;!.O/ T

1. Letter of the Railway|Board dt. 11-1-1983 1P@BEES

| /4:%6&1’ P—
2. Letter of the Head Quarters Personnel Brnch dt, 29-4- 88_1 2ﬂ\°\°\
3. Letter of the FA & C}|\O’s office dt.20-4-1989

4, Letter from the Ofﬁcé of the D.RM. S.C. Railway , dt. 6-9-94
5. Letter of the Personnel Branch dt. 4-2-97

6. - Letter of the Personnel Branch Serial Circular No. 145/9?

dt. 25-8-97 . ‘
Sew iy E’K

Prelewect . VERIFICATION

oo N

I, Shaik Mastan S/o0 Sri Shaik Imam Saheb aged 48 ~ Teacher,

working in the Railway Schor|)l at Secunderabad, under the admjinistrative

th ) | b N /{»—Qlo_z% CLl-mf Ohgnl.
control of the 4™ respondent, the 1* applicant herein do hereby verify tHat é
L g o applank

what all has been stated above is true to the best of my knowiedge and

N

Dated: 25-10-1997 1* Appllcant

belif. T have not suppressed any material fact.

Place: Hyderabad.

s

I M AT )

A=
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GOVERMENT OF INDLA | ( BHARAT SARKAR )
piNLSTRY OF RALLWAYS ( RALL MANTRALAYA )

(" RALLWAY' BOARD)
" ****;\'**************

i Jo. E (p & A) L-87/PS-5/PE-5 NEW DZIHL, the 11th January,:1988 ‘
= i '

The General Manager, _ ,

A11 Indtan Rallway including C.L.We. D.L.W., X.C.T & DG/RDSO.

Subject: Revd sllon of pey Scales of Sthool teachers.

- em e

The Minlstry of Rallways have, on the' reconmendations of the
National Comm!ssion on Teachers, under the chaiman.ship of Prof. |
D.P. ChattOpadlyay,‘e decided that the Revised ( 4th Pay Conl ssion) .\
Bcales and eelectlon Graiﬂes for teachers on the Rallways should
, pe further vl E-Aas in the Annexure attached.
> E
2 It has also been deicided to grant a Teaching Allowance of
Rs. 100/~ P.M. to Primaﬁy school teachers, Headmaste f primary
schools, Tralned Graduate teachers, Headnasters of Middle &chools
and Post~Graduate teachers. & special allowance of Rs. 150/- P.M.
wl1l be nayable to vice-Principals axd Principals of Senfor
Secordary Schools and Headmasters of secondary Schoolsys These
allowances wlll not have sny additive value for any purpose vhat |‘
aso ever and wlll also not be reckohable for Eixation of pay

.
puUrpcse s, | |
r ‘ ‘ .
3. The revisad pay Sceiles, Teaching Allcwance and Speci al
Allowarce will be applicable w.e f 1.1.1986, The arrears of pa¥
for the perfod from 1.1.1986 to 31.3.1986, which adx will sccure,

over and above the arrears of pay consequent upoi the introduction

of the revised scales of nay on the recormendations of the 4th pay
commission, Vide this Ministry's letter lio. pC-Iv/86/ 11/ Schedule/L
dated 24.9.1986, chall be deposited in the provident fund Accounts?
of the employees, Amendments to the pzilway Service (Revised Pay) :
Rules 1986, requlating lthe fixatlon of pay in the newly introcduced
scales will follow separctelv.

(coilte2)




"4, The allotment of the revised Scales, as in the Annexure will
‘be subject to the following conditlons.
1) vhile senfor grade to primary School teachers, Trafned Gratvete

‘teach¥rs/Headmasters of Primary Schools and Post-Graduate teacherg/

; Headmasters of Mlddle schools will be graited after 12 vears in the
basic crade, the selectlon grade ( rone functional) will be granted
after 12 years of service in the senlor grade and will be further s
subject to the atta’mment of the prescribed level of equal fixationa
Viz. Tralned-Graduate teacher's quallficatfon in respect of Primary
school teachers, Both the corditions, viz, completion of ¥2 years
service in the senlor grade and acqulsition of the prescribed level
of additional qualification, must be satisfied for becoming eligible
to &mgrade in these cases, for the Vice-Principals/
Headmasters of Secondary Schools there will be only senlor grade after

12 years and no selection grade.

11) The nunber of post‘s in selection grade ( none functional) mmfemx

"> for pr'im?—'_.—r;' school teachers, Tralned-Graduate teachers/Headmasters '
of primary school, post-Graduate teachers/Headmaster of Middle school

w‘ll} be restricted to 20% of the number of posts in the senlor gnade

of the respectlve cadre.
________________--;-———-""‘

141), The senlor grade and selection grade ( non-functional ) shall
be glven only after screening regarding satisfactory perfomance by
an appropriate Departmental Promotion Committee.

tv) . Every teacher would be required tc participate in an in-service |

traluing nrogramme of atleast 3 wecks duration before he/she passes

an efficiency bar or is promoted to senfor grade or selection grade,:
ri.e., once in every slx years, pmvided thct, where arrangements for
Ssuch tralning canmot be made, the eppolinting authordty may exempt

a2 category of teachers for a spec! fic period of time, The Ministr';"

of Reilweays would like it to be ensured that sultable in-service

training programmes of the prescribed duration and imtroduced so that

the need for a specizl dl spensation will arise in the vyav@4t™ of

rare casec,

v} Although for nurcoses of c¢rant of select!en grade, primary
'schoel teachers and Tra’ned Graduate teachers will be required to
obtaln higher gqualifications, they will mot be required to shift to
an institution of higher level. | .

(Cont.3)




r
-

v‘*) .
'and Headmasters will be made in all Schools on the basis of Merlt,
5a t_ There will be ncl changs Iin the classific‘:a/tion and status
of Tralned Graduate Teachers applicated to the selection grade of
RS. 2000-3500 and post Graduate teachers appolnted to the selection
grade of Rs. 22004000, Accordi ngly, their status will contine to
remain Growps 'C' (Class }I-L-L) and Growp 'B' (Class 1) respectively.

')
- -

L]

Ge Post»Graduate teachers in Scales Rs. 1640-2900, when appolnted
to the senlor grade of Rs, 2000-3500, will become eligible for
Grow 'B' (class=I4) statuse Accordingly, appolntmdnts to the scale
of Rs. 2000-3500 14 the case of Post-Graduate teachers will be by
selection by a Group 'B'(Class IL) Departmental promotion cormi ttee,
7 vice-principals in! Scale Rs. 2000-3500 "rDLp ‘B' (ClassId)
can be appcinted to the Senior Grade of Rs. 2200~4000 ( Junlor Scale
Growp ‘A" ( Class I ) on |t-he Rallways), on completion of 12 years
sexrvice, only after they have been duly screened by the uUnion
public Service cormission for initial appointment to Group ‘A’

( Class I - Junfor Scale). Accordingly, all such pioposals will

be referred to the Rallway Board for Screening through the U.p.SC.

8. Min.i strv of Railways des! re early lmplerentation of these
orders,

9. indlv ackrnowledgel receipt of this com.*.ﬁlication.

10. Hind! version will follow,.

DA e AS ABOVE

(Ko VEITATESALD)
DIRECTOR Escq.:;_-zmsu::mu- (Pown)
PALLYRAY BOARD.

|
Appointment to the posts of principals, V‘lce-Principals
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SEN&OR GRADE

Regs 2200~75=-2650~EB~

. RSa

CATEGORY _BASIC_GRADE SENGOR GR
-‘v- -— — —
J .
1)  vice-Principal/Headmaster/ Rg, 2000 = 60 - 2300-75
Head Miatress of Secondary/ 2375=EB = 75 =~ 2825~
High school. 75~ 3200~ 100~ 3300 =
Rs. 2000-3500 EB 200 = 3500.
( revised ). |
2 PCT/Head Master/ Rs, 1640~60-2000
Headml stress of EB~60~2360=EB~60=~
M ddle school- 2600~ 75=2750mEB= 75~
Rga. 1640-2900 2900
(Revi ced)
&N 3. Tralned Sraduate Rs. 140040~ 1600-50
' Téacher, HM'S 1650~-EB=~50~1950-EB
of primary Schools/ 50-2250eEB—;0—2300-60
Domestic sclence 2600 .
Teachers Gr-1/
Drawing Teacher X
B ' o —Gr-I/Music Teacher - o -
.. , - Gr.I/Language
N\ Teacher ( TGT)/
PT4-Gr,L/Craft

Te acher/Dance Teazcher/
Demonstrator 4n scale

Rs. 14002600 (Revi sed)

v

75~2800=100=3200mEB=
100~3800-EB= 100~

4000 (after 12 years
in basic grade )

2000w 60=2300~75=

" 2375=EB-"75=2825=EB~
75=3200=100~3800 100~
3500~ fter 12 years

in pasle grade )

1640=60~2000=EB=-

60=2360-~ED~ 30-2600~
7502 750=EB="75=2900

(after 12 years im
baslc grade )

ANIEXURE

: SELECT+0ON GRALE
(Non=-Functional )

=R P A P S S S e S ———y ) - ——-—_—-—-———————-—-——.———————ﬂ————-——-n- —— -

RS 2200=75=2650-~EB- 75
% 00~100~3200-EB~100~"
00~EB-100-4000

(after 12 years in
Sernior Grade)

Rs, 2000~60-2300~ 75~

" 2375=EB~75-2826-~EB
75-3200=100=~3300=-ER=

100=3500 {(after 12
yeors service in the
serdior grade and on

attal ment of oruali-
fications

Prescribed for PGTs).

N
.

N~




o i i

-

o . e e o i e

Primzry School
Teacners n
Grade Rs. 1200-
20 40 (Revised Y~

o . — . —— —— - -
S ) g G G . T o okt e S, P Y gl s, S T e s i W A g e e v e e e v Gl el el TS
-— -

RSe.

122030~ 1680~EB=30-
=%0-EB=~40-1800=EB~
40~ 2040.

e
et

Head of Technical BRs. 2030-60-2300-75-
staff Rs. 2000-3500

(Revi sed)

Instructds Tech,

Group, Manual,

Instructor, Asst-

instructor for

Workshop = Ps. 1400-

_ 2600~ (Rev¥sed)

commerct al
Instéucter
R5. 1200~2040

(revi sed)

Rg

2275aEP~"75~2825~EB~

- e S ———

£~ 3200-100-~3300=-EB~

103-3500

e 1430-40~1600~50~

1650-E2-50=~1950~EB~
50~%2250=EB=50-2300~

Rs.

60~2600~

1230~30-1380~EB-

30~1560~EB=40-1800-~
EZ-40~-2040.

RSe _1400~4G0=1600-50

“1650=~EB 50«1950~EB~
50=2200=EB=50=2300=

60=2600 (After 12

~ears in Basic Grade )

Rs. 2200=75-2650-EB
75=2800m100=3200=-EB~

100~2800~EB=100~4000~
(After 12 years in Basic

Grade )

RSe 1540m60-2080~EB~60-~
2360~ 60~2600= 75=
2750~ EB=T75-2900-

_ _{rfter12 -yearsinm =
Basic Grade)

Rse 1400~=40=1600=50=
1650=~EB=50~1950=EB~
2250=EB=50=2300~60=
2600 (After 12 years
In Basic Grade)

ATNEXURE - Contd,

el s S e e Gty e s . oy

RS41640-60~2000~EB, 60=2360~
B 60~2600+75=2750~EB- 76~

— . — —— i
T S i — ol it Gl o St iy

2900, (after 12 yegrs of service
n Sr.§rade and on attalnment

for (TGT=a)

Rrx

of Qualifications tald down

RS. 2000~60=2300=75~2375~EB~75.

2€25=EB~25%3200=100=3300mEB~ —

'

_ 10603500 —(After 13 vears service
in the Sr. Grade addition attain

ment of qualifications.
Prescribed for PGTs).

Rs5. 1642-60~2000=EB=60~2360~EB
60~2600~75=2750~ER= EB=75-2900 .

(After 12 years service in Sr.

Grade and on attalmment of

cquall fications lald down for

TGTS)
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,Bub Rovision of.Pay
o clariricationa;

P e I “.‘." T

T ..

' : g &l 1-87/PS-5/P =5
‘A copy of, Board s letten No E (P )  Toruation

to:11.4.88.0n the above: subject ‘isisent: hercgi thifor
uidan;e and necessary action. The- Board’s Jet rer dte 1 L1, 888
as circulated vide Lhis Office 1etter Jf,evenlNo. dte J7 1,88,

./'i\/

Ilndi version is encloqed. /~f¢'
C (é}D.Kothandaranan)
b 'JJ ror Chiqf Perscnngl Officc“

‘ il
gt e e R

py ‘tO.- 81‘ MO/DC .,: . i!..‘., )
GTLy U;::I.&SAA?M/GTﬁL .\” I R _

3 Dy.CPO/G, SPO, (R&S), " SBO (mpc IR N
i R ol Bl Bl Rl Nal R "o"‘ “'o"'o"‘c"‘ -o"'l o"‘o"‘o o"c"'c"g"'r“c"!"t"o"n"u""o

y of Rdll‘\!ﬂy Board's letuer Nou. E(P&:&) I-B?/Pq-S/PF-S '

11,4.1988, 4ddressed’ towThe Gene al Managers, All Indian hailways

K
’ l‘
. .g

cenrs (. L
[ ’

SUU- Revision of pay. acales of school teaCuers:-
cla lfngtanS rcgarding Lo . _

h
\1 pu*SUCﬂCC of. inetructlons contained 1n inis - Min*stry'"-
béer “of cven ‘nuibes dated 11,1,1988,%and : 11 -the cuntext of cartain’
aries raisecd dn the matlter, the’ Mindstry/sf. Ruileys in consula’ .
ilen with- t1L Depa:uaenu‘of mducatio?, deb"we G0 dla:ifv as under:-_'
"'Jr f, ! ‘i,“q?',"" I"h"f‘i '.;’—'f" Y
’l) The pay of 21l - ueache"s will'ibe; 1nit1a11y fixed as 1
Lo B6 Mnathe basie’ grade' infiroduced ‘on’: the® recomuendars= :
i of e’ Chattopadhyay Comnissionyywhich 4s-the -sane as . "Lﬁ-,
‘dvised 'scalés introduced’ ‘on the recommfndatiﬁns of: uhe'_ T

,cnural Pay Cummlusibn.- : H
S : - *.-n 'f IS Bl AN .
’) "houc who, have completed 12 years of servica in. the
ed /Prewrviscd . SOA @S mberplacedin the s s“_lur :
supJect U5 seveening %y the: epartmental promoticas s :
; Y ) T TFHG D.P.C. wi'L'i. 1301110.111/
buﬂ m Lhu‘bxdic LruJb,”“!p o ITNECTH

f!" o v

bt .
‘1.’}" P "

PO SR

1) ohﬂc@ chie! ae1eCLidn grade introﬁuced'“x hs “GCO?'_

«dtions “of .ihe 4th. Ray: CQmmissiongis ‘now/ the|sane - as -
endor-grade in the new stelex! stnucture*incroduced on’
Lconncnlwthnd of Ithe! ChattopqdnyajﬂCQmmm4ssion such

o6 Geachews whe are «veady: in'Thi; seﬁbotiod g:a 2y

;uuced o1 the recommendations .of tue 451 :Ce 1tral Puy "4
gsdon, will. be ploced in - the new) sentar4g* ey without

c i screcnlna by Lhe Departmen-al Promaui‘q Qoami}t;r.

[

I S -




“2"' . \\
) : ot . ) . /{, ‘-\‘

: («l‘* The new elccbiol grade inuru'uccr’ vide Gnis A
' M:Lnidtm;y‘s letter of 13.1.86 1st2 be given to Lhese SN

¢ligible teichews whe heve compleled 1? years of service

2 i lhe Aenicy Geade, subject tp fulfilngnt of nll the,

pTesc 1bs.r cC noi’cioas for Lhe gelectim grude.

(5) In %he case e prir:u.y scr‘ool Leacha end Lmjncd
gracuat & Seacher, wne condivion taatb The pince <1t in Lhe -
Bblectiﬂ'l grgd g ‘n’lll be subject to scquiring th Yrescribed

0 ehe T ca.tion Tnay-be walved  pT AFTd thoge
: Yeted 18.years oi S5er ice-in 'L»Llj.
Tev se ' ! . Te, Thosé-.wh:; aave nov o
“conpl et ed 1 twears oL SeTV Cgy A8 Well 85 'NEW’ cr'“ft?;ﬁ?;?
Tave Lo scquire uhe.prescrived level of highex qualiﬁf-—
: cation for consi&erauionmme selection rrade, R
LS S E i food S e e

N (6) '.I.‘ne1 e could be ease of ea\.hcru who' are -

el prescnuly working:in a-grade.highed. t?m the! one to wnich

A recruited’ for: exenple, a. prima*y*scho'l teacher inltially
‘reeruitedito; the grade ofifse. 330~560/Ia00~2040 (RP8 ) my have
,[ree.chcc the oldinary grade' of b, "140042600 in the neorrel

¥ oo hleourses by promotionas a Héadna: ter/Trained Gradunbe

> . Teachery! Fou. Tixation. of theds pay and. deternination of g
Jappl‘opﬂ.iate pay scale their sefvice in ‘the. present grade’’
'will be’e¢tunted frcl {he Qdaie-of premotion as perr the usual .
‘_p:'“ctiue. Hoivever' y sthis:couldileud- to & gluuhktion where o

prinery schwl tc"che“ in the a.evised ‘ordinury aru.dc of
H: 120042020 being ‘promoted ito the’ ‘senior grede of .
R$.1400-2500 1:; thn flevgrade’ structurc and drawing more pe.y- :
- than hisr y- Who. has reached the ordinnry grdﬁe qf

— 4 R, 1400-2 h.)uld be stepped up,. to tlie level of 4 i i:;r
‘ el 0’1

ploced: dn. the senior. grade-'sr‘m”“FIUOrE.’GOO Ol conpl
S Yeals, ge.. UiCE U 0. Sci'eening & Ut . Ta 215
*:!lhrsfrduion ;na—mw bmpmmuar stch- ca.;eg "

Jf anonil'i‘ﬂ':&_, -,g---.,“,.;-,- LT A A

a_-—
g
'A —.....-._ —t e

. ; ._‘ _’. . s -.._‘ ' '-":“.‘nl-‘:"._,"-_’;: DO :'-'rf-‘:_'.._.- , —
TERTIR );.,,.,;:':'Thcre a-e si:uuatiuns 4n uhe"‘ﬁﬂh- [rrude structure’
fhere ’chﬁﬂggtcgng v ‘ﬁ nonnﬁme"'iom! oy ﬂ.llotug.d to a o7
articular.,car.s.gury ot -.--"_Jpeus Lu. be “higher then-
the ‘bdsierpronotional’ g“ade toiheiallotier vn ‘,prﬁmotion;lFo:c
exanpleyen - tiained graduate - ueachemholdmg the.'selectd
grade (nbno-functional) of Mo 20003500, will: 'J.dinarily be
promobedrioithe post-gridunte; gehchéy/ headnester whose bisic:
rrade 15 IS ,1640-2900. .Jn suh-cescsy- since the selection:
grdde Luppens e be. uigher than:the. b..t ic grac’e of Ythe : ¢
proaotim post, the pay.ofl stkcn*'ﬁ‘é'ﬁ"él—fra Wi BE TIxedin
: the carrcspondtng 5enior. gradesof. bhe ; romcyifnel posty- wirleh
45 Identical to the scls ction‘pgrade/of the post from waich

i)i% ‘HoWever, .sifice the:pay, sciler @re igenticaly the

chcistes Willlbe fixed pnly Wider Rule 20I7(a) (11)
: "":’d“—R*IT”‘éﬁﬁ natTIIﬁd €T Rule" 2018'-"-‘:"“(@@?3‘)?’11
(|I5] oI 5ther cuses Wlere fnppointment tokes -pir e 1rdr1 Al 1owe}

f {lgrade %o a higher f;adgg.ﬂmmis_sunm iov fin wh
\{ pay will be i‘ixed under Rule 2018-8_ (F -22-0) R II /
(/ in the‘*normalwcou&*sewdua +5 brcméﬁion. Anaa.

.-In such’cases,. the pay of senlcr in ' ..
‘the- ordinary g’»;rade of Is. moo-zsoo C"‘ntd“'a‘
.' Uy I

3 T
i:

N [ [ T .
EN 'l' R . ) ),.: . ‘ -
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3.7 (8) The teaching allovance of ’.: 100 ip,m, .2nc the ipecfﬁl
L allewsee of K. 150 p.n.wilerot'have the characterisdlg of
Jpay! for anylpurpqsefuﬁa@Soevér and will, therefove, nsﬂ.be' :
. reckohable for .puyhent ‘of deaviess allowanca, ety us_weil,".
" &s-péension ond cther ‘post-retirenent benefltss uchi@g L
‘21lowance will also not bé admissible when)the *:acheruiworg
on, cadre pssts to/whichibeaching.duties are not :tlachec,
Payrient of thesetallowances can be authorised w.thout
waiting .for. finalisation of :fixation of pay in the seniol
grade, selectlon’ gradey ebce i~ ; R
' iy (9)--The revised grade structure, vide this Minlstry's
lefter of 11,1.88, will zlso be applicable to librarians. and
~ 'Other- cognate categories with'specific ihstructional dutles.
- ccarrying different designations. Most of ithese desiguations
- . have already been EPVEréd,in the annexure to this Ministry's .
{0 Tebter of 11,1085 v 0 7 . : \

. #2(10) . In ‘the revised.grade structure, headn sters of
3>  primary schodls and .middle. §chucls "heve beci equated with
;1 trained graduate teachers and postegraducte teachers, respecs
Lo bively. IU:is, “therefure, nécessary for the headuasters to :
 “itheve the .same’ acadenic qualifioations as!preseridbed for the
ooteuciing post with whigh they gre equated,: | '
R U R Y ;

B RN I UL N | oy P .
cotn T (A) S There reould b% ceset of teachers who hxve been
- irecrulted/promstediwith qualificaiions lower than the ones

% ifpreseribedifor directireciulis, undes the .existing prometion

- Tules. - Such:teachers:will be?éﬁigibleifoiftne.séleqtion gride
- only.on‘acquiring the 'prescribgd-higher. level of qualificam
.- cbion, ;. 8uchteachers willl elso'not be eligible fur prorotion
v0ithe next higher’ gradey:which~carries a higher level of _
“;nglwigﬁgﬁ13@;preggribé&aunﬁil}théyﬁucquirgjthgt qualdfication,

nludn., o

T g Rl ! S A B e S A ISP A ' -
b rRis*Eprues whth ithe ‘condlrrence of Jthe Finance; Directorate

B ) .
L

08 e Min1seYy o Maibitys, i s e
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14. Mrs. Ch. Vijayalaxmi D/o N. Ranga Rao, aged 49 12,00 - 2040 1400-2600
o , _ ' Voo r Dboe 16448 ~2500 .

15.®rs. K. Uma Devi D/o Sri K. Bhaskara Rao, aged 43 12,00 - 2040 1_1@_();2600

. 16. Mrs. Cecilia D/o Sri S. Geore , aged 58 12,00 - 2040 1400;2600

17. Mrs. K. M.S Rukmini D/o Lazurus, aged 54 12,00 - 2040 1400-2600

18. Mrs. V. Praveena D/o -Sri. V. Krupa Rao, aged 52 12,00 - 2040 1400-2600

: ' 19. Mrs. A. Elizabeth, D/o Sri AP Rangaiah, aged 55 - 112,00 - 2040 1400-2600

20. Mrs. M. Premalatha, D/o Sri. Wilson, aged 51 12,00 - 2040 14"‘-00-2690

21. Sri. G. Monochar Babu, S/0Sri G. Jesuratnam, ageci 48 12,00 - 2040 1400-2600

22. Mrs. B. Pushpa Rani, D/o Sri James, aged§\49 o 12,00 - 2040 1400-2600

& 23. Mrs. P. Padvamavathi D/o Sr1 P. Suryanar‘éyana Rao, aged 53 12,00 - 2040 1400-2600 -

| } 24, Sri S. Dasarath, S/o Sri Narasaiah. Aged 57 \ 12,00 - 2040 1400-2600

75 Sri. B.G. Victor S/o Late Sri B.C. Aseervadam, aged 55, . 1400-2600 |1-640_2900
S e e s =i 6 Mirs: Rahimiunisa begum; D/o Mohd. Quibuddin, -aged-53;-——-——--—--_--;-——~--— emeee = 2.1400-2600 - .1640-2900.. . . ... ...

y 27 SEMYN. Sor;layazulu, S/o M.S. Somayazulu, aged 50, | 1400-2600 1640-2900
28. Sti V.B. Vallabhacharyulu S/o Late Sri V. Narasimha, aged 53, 1400-2600 1640-2900
29. Mrs. D. Beberah D/o D. Samuel, aged 51, 1400-2600 1640-2900

-~
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|
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30. Mrs. A.Y.A. Khan, D/o Easter Michael, aged S6years 1400-2600 1640-2900 ) -9 87
. . f"
, 31 Mrs. S. Krishna Kumari D/o T. Sreeramuluy, aged 53, 1400-2600 1640-2900 g —10 - 5F
37 Mrs, K. Saroja, Dio K.R. Krishna Murthy, aged 59 . 1400-2600 1640-2900 [2.-&~F0
33. Sri. N.V. Sarma S/o N. Narasavadhanulu, aged 56 1400-2600 1640-2900 2, -7~ 89
34, Mis. S.E. Prema D/o S E. Thirumalai, aged 49 1400-2600 1640-2900 1 2-& T
35. Mrs. Dorthy Henry Dfo R.J Franklin;aged 58 © - -=nome o 1400-2600 1640-2900 j -ty - 88
36. Sri. M.Venkateswara Rao S/0 M. Muddulu, aged 47 1400-2600 1640-2900 B s 5 e
37. Sri Y. Srinivasa Rao S/o Y. RamakoteshwaraRao, aged 44 '1400-2600 1640—2900 5 - /- C} L,c:
38 Mirs. Sowdhamini D/o P.8.Chanchal Rao, aged 54 1400-2600 1640-2900 - g -1/~ S L
}<‘ 39. Sri N.V. Ramana S/o N. Ramakrishna, aged 44 | +1400-2600 1640-2900 14 ~-% -9 2
o : 75 B3-& &
40. Mrs. G. Indira Vidhya Sagar D/o Devanandam aged 48 1400-2600 1640-2900 | 0 y - [
41. Sri. T. Sree Ramlu S/o Late Sri. T. Peda Ramulu, aged 59 1400-2600 1640-2900 W i
s =m0 Mrs. Sosamma-John D/o Late K. T.John,aged 56 1400-2600 1640-2900 (% -7 - 8"9
b 43, Mrs. V. Bharathi Devi D/o V. Abraham, aged 49 | e ~ 1400-2600 164029000 T S-S . o~
. . v b 9L
44. Mrs. Hoor Banu D/o Late Sti Khader Hussain, , aged 42 1400-2600 1640-2900
45. Mrs. Kanya Kumari D/o L. Sankhayya, aged 58 1400-2600 1640-2900 ] 3 - LT
., }‘:*i Ml ‘U\f/
L
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46. Sti MD. Akber Ali S/oMD. Mustafa Ali , aged 58 1400-2600

. 47' 'iwrs. C. Laxmi narayanamma D/o C.V Vitlaiah, aged 54 - 1400-2600

48. Mrs. Y. Premeela D/o Samson, aged 36 1400-2600

49. Sri Md. Omer Ali, S/oMD. Mustafa Ali, aged 56 1400-2600 -

50. Mrs. S. Dhanalaxmi D/(; Sri M. Purushotham, a}ged 57 .. .Applicants 1400-2600

51. Sri M. A. Raheed S/o SK. Abdulla, aged 54 1640-2900

52. Smt. K. Sree Krishna D/o K. Rama Kotaiah , aged 59 1640-2900

53. Sri M. Samba Shiva Rao, S/o0 M. Viswasunder Rao aged, 54 1640-2900

54. Sri Joseph S/0 Mogalappa, aged 57 1200-2040

i« 55. Sri V. R. Bansode S/o Ramachandra , aged 47 1640-2900
&
@

1640-2900 | — o Fo
. 1640-2900 . g, )- 8
1640-2900 556~ 7
'1640-2900 [~ 1= 72
11640-2900 £-9-93
2000-3500 S0 -6 G
2000-3500 i L-88
2000-3500 g 1-94
1400-2600 7~ €9
2000-3500 G- - 38
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02.

04,

4, |  O.ANo. of 1997
"Between s ‘
Shaik Mastan and
54 others : . o :APPLﬂCANTS
And

R AUTHORISATION

Mrs. Rahimunisabegum 53 D/o. Sri. Mohd.Qutbuddin /g&// U/Vf/gp%

IN THE CENTRAL ADMINISTRATIVE TRIBUNAI. HYDERABAD BENCH

AT HYDERABAD

The Chairmman,
Railway Board,
*, Railbhavan,
"New Belhi and .
8 others : . « RESPONDENTS

i Ne, the undersigned persons, applicants number 2 fo 55
in the above O.A. hereby authorise Sri Shaik Mastan S/o Sri Shai
Imam Sahab, our collegue and first gpplicants in the
said O.A.S.R.No, of 1997, to sign on our behalf and in our
name, all the papers/documents etc., to be verified and filed
in to the Tribunal including such other miscellaneous
Applicantions, appeals etc., connected there with the said
O.A. He shall have authoridy to represent all of us, in the
pProceedings before the Honourable Tribunal.

0i. . - e
Sri. B.G. Victor &% s/o. Sri. (Late) B.C.Ase:zrvadam %/\2,4{/%7

Sri, M,Y.N, Somayazulu 5% S/0. M.5. Somayazulu [ 17%’/ )

Sri, V.B.Vallabhachar- 53 )
( yulu S5/0. (Late) Sri. V. Harasim \}'07'

ha charyulu




- o . l\
Mrs. D.Dpehorsh 5 Yo. Sri. D, Samuel / "

06, Mrs. A.Y.A.Khan 56 D/o,. . Sri, Easter Michael %ﬂ/\f\//ﬁ—@-—&

A

~07. WMrs. S.Krishnakumard 53. D/o. Sri. T. Sree Ramulu ‘é\(;:‘g %kwwﬁm’ |

08. Mrs. K. Sarcja - 59 /o 8rhk K.R. Krighnamurthy | -, 99’“’5@
09, Sri., N. V.Sama 5¢ 8/o. S, N, Narasavachaaulu N 0&&]*;_’4
10, WMrs., S.E,Prema qﬁ. D/c. Sri, S.,E. Thirumalal gé?XQ—M |

11. W¥rs. Dorthy Henry 5% D/o. Sri, R.J. Frarklin % HL—V\M

12, sri. M, Verkateswara Rac; S/o. Sri. M. Muddulu WW

13., Sri. Y. Srinivasa Reo & S/o. Sri., Y. Ramakoteswara Rao %y'bdg

{%

r
y _ .
14. Mrs. Sowdemini 5% D/o. Sri. P.S. Chanchal Rao R - ™M - Sovuehonaliua

15. Sri. N.V. Ramana #&  S/o. Spt, N, Ramakrishna W

.16, Mrs. G. Il;dira vidya—.!,lg D/o. Sri. G.s. Devanandam C)\»@*p/“;ﬂ

|
|
|
|
|
sagar
17 Mrs. Mercy veda soundryft’g%t Vo. Sri. M £ David \ﬂma—wudqxq%,
|
\
|

18. Mrs. P.Pushapanjalidevi / /o. Sxi, P. Devasshayam
g

19. Miss.P. Joeephine 5'?{ D/o, Sri. P, Dominic Cnowdc..ry P JOMM

l ol

120." Mrs. A'Oruze $p. D/o. Sri. J. Powell @)

21. Mrs. G.G. Mithalik 58 . wo. Sri. G.V.Muthalik /

! L
22, Mrs. P, Jayskumari 'L,Hf /6. ?. Georae Qw‘ﬁa‘k‘“w
23, Sri, T, iree Ramulu 53  S/o. (Late) sri, T. Peda—W -

- _ Ramulu

p4, Miss, A,P. Padma Bal 52-Dfo. sri. A.T. Partha Sarathy S it s

’ o - f
5. Mrs. Sosamma Hohn 56 /o. Sri. K.T. John W

Cont.2
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26, Mrs. V.Pharathi Devi ‘Lfﬁ /o, Sri. V. Abraham Um@«m i ‘

27." Mrs, Hogr Banu (42 p/o. Sri. Bhader Hussain ——M—oo(@&vu,\ y ‘

28. Mrs, CH.Subbalasmi M9 D/o. (Late) sri. C.V.Chalapathi- gj,u&%whw;b
Rao
|

29. Mrs. K.L.Kanyakumard £.¢ Dfo. L, Sarkhayva K< Ke Uy Kewcen l
30. Miss. M.Krichnekumari 23 D/o, Srl. ®rinivasulu m WMW!
. |

31. Miss.P.Premavathy us D/o.(Late)sri.perumal ?Pyévv\kwaﬁf:\,\

32, WMrs. G.Fharathipevi ' D/o, 6. GUmakanﬂ’lamDaS@ W |
M‘/ ‘

33. Sri., MD.Akber Alil 5% S/o0. Sri. MD.Mustafs Ali /w/ ——————

e
N

> SH sri y

34, ¥ sri, M.A.Reheed S/o. ER. Abdulla : -

35. Smt. K, Sree Krishna~ 5’3 Q@ML, ‘MJ_"/'\'AUQU\/*-—Q\)
Resga DYo. Sri. X Kottalah : ]

36, Sri, M. Samba shiva reo%9 8/o. Sri. M. Viswasunder Rao W

37. Sri. Joseph 6? S/o. Sri., Mogaleppa M
38. ®ri. V.R. Bansode &7 5/0. Sri., Ramachandra (g/g«‘f’

39, Wrs. C.Laxninarayanamma S45/o. Srl. c.v.vitlaiah @/Iau&{/\w{/\/’

(*\40. fics. ¥-premeela 5¢& o. Sri. Sameon o M Ahawedla
41. Mrs. Rangamans 55  Dfo. S¢l, Janafhan Rao P R"“"‘aﬂﬁw -
M&M
42, Mrs. CH, Vijayalasml "49 D/o.5ri, N. Ranga Rao d‘VLd a
43, Wrs. K.Umadevi -3 D/o. Sri. X. Phaskara Reo Qhw\ g0 - \
i
» . 0 V 1 " ‘
44, Mrs. Cecilia 45F# I/o.Sri. S.George M~S W
45, Mrs. K.MGRukmind ¢l Yo. Sri. Lazurus K.oles - Rudennd iy

46. NMrs. V.Praveena 55— D/o. Spi. V. Krupa Rao . vaem_;sl__

.-‘:*:-r;}?;;.-

47. ‘Mrs. A Elizabeth 55 D/o. Sri. A.P.Rangaich 9§[ é,!». gabeﬁt |

48. Mrs. M.premalatha &/ Yo. 8ri. Hllson - P'YQ‘MJ\-QICQ
49, sri., G,Manchar Babu 4§ 5/0. S, G. Jesuratnam G) (\W - | ‘
50. Mrs. B.Pushparani &9 /o. .Srﬁ'.. James B 4)\:2

51. Mrs. P. Padmavathi 42 D/o. Sri, P.Surayanarana Rao PP&AW\M&J"LU
52, Sri. S. Dasarath £ 5/o. Sri., MNarasaiah, Q)" /@/szm 4

53. Sri. Md. Omer All gg. S/o. Sri, Mustafa a1l - i

) o ad "
Iz M—u. S. manalmi b J."Qo S.Li. Me mamm g) -

- m'a o .
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CENIR.L ADMINISTRATIVE TRIZUNAL.
HYDERAJAD 3ENCH,

O.VAREGD, NO. BL[—L?"/S? o Date: ,'2'7?°C57n '

Lo})’) é‘f [Q Q“-"j&& HﬁQV’ N ‘.

V¢ K . . - P

I am to rer uest you to rectlfy the defects mentlon =l
below in your ampllcatlon within 14 days from the date of

T issue of thls letter, f“lllng which you ap ollcatlon will not

be registered gnd action under Rule 5 (4) wil follow.
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N ATTESTED - , , PONENT - -

| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYB BRANCH:

Lt AT HYDERABAD
Q ' ) A ’ L 3
qciA‘No}ggg;Z7'
BETWEEN:
Skaik Mastan & & o - «s Applicants
AND /
HMvisional Railway Manager, : s« Respondents.

Hyderabad lllVision & Others.

-

COUNTER AFFIDAVIT FIIED BY THE RESPONDENTS

'

v .

I, N.VeKamana Reddy S/o (Late) N.C.R,Reddy aged about 34 years,
Ccoupation: Government Service R/o Secunderabad do hereby
solemnly affirm .and state asg follows:

1) I am the Respondent No, & herein and as sti_ch I am well
acquainted With the facts of the case. I am f£iling this
counter affidavit’dn my behalf and on behalf of other
respondents as I am authorised to do so,.

.2} The Contents in paras (1) to (3) are formal and need no reply.
In reply to 4(1) to (vi) of the 0.A. it is submitted that the
facts regarding service particulars and_other particulars are
correct. ‘The respondents have strictly implemented the
Railway Instructions in this regard,

3} In reply to 4(vii) of OuB,, it is submitted that on completion
of 12 years of continuOUS service in basic grades, the appli\.ants
Were allotted senior dgrades i €., next hlgher grade of their
basic grades which are not promotional grades (Rly.Board's .
lettery annexed).

In reply to 4(V1:Li-) of O. A.‘, the aspects with regard to giving
‘h::.qher grades are not disputed but the dgrades are non=functional
i @4, the Teacherg who were allotted higher grades were not
shouldered with higher responsibility., These grades Vere

allotted on v;rtue of cornpletlonﬁ? years of service' in one
particular grade. The I"R-22(c) will apply only" in case of

f”' . promot ion s the fixation of grade Wwill be made as per FR-22(c) S
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4)

5)

6}

_during Oct'S7 as per R2ilway Board instructions, and the

(W

In reply to para 4(ix) & (x) of C.r., it is submitted that
the anplicants were not promoted from basic post to higherxr
post and they were not Shouloered with any higher responsi-
Bzilties on allotment of senior grade. Hence, the question
of fixation of pay-under rule 2018(3)(ER~?2(C)R IT) does

not arise. They'are entltled for fixation under rule
2017(a)11( FR=22(T)a(44)R II).  The applicants are not having
any legal right for fixation under rule 2018(3)(FR~22(C)R 1.
Any erronecus fixation will notwget any right on the basis
Hence, their nay was refixed correctly

of such fixation.

erronecus ovér payments involved are to be recovered from

the salaries of the applicants.

In reply to para 4 {xi) to (x#v) of O.R., it is submitted that
the refixation was ‘done to some of the applicants correctly,
under rule 2017(aliil FR=22(I}a ii~-R II). Hence, -the contention
of the applicants that refixation is yet to be done 1s false,
The applicants may be put to strict

vexations and baseless.,

proof of such false averments.
done as per the Railway Board instructions.

The above re_ﬂixation was

As already eXw

-authorities for recovering the same,

‘Railway Board have no legal validity, as the Railway Board
‘is the apex body to form rules/circulars/instructions relating

plained in - the sbove para refiXation of pay Was already done
'in some of the cases ard the remaining cases are being reviewec
and ﬁay 1s 5eing correctly fixed from No#‘97 onwards. The ’
excess payments made due to wrong fixation on allotment of

senior grades are b2 ing worked out by concerned pay drawing

The respondents are

legally entitled to recover the same as the abplicants are

benefitted on errcmecus fixation of apv.

e ——————

e

In reply to para-4(xv) of O.A., it is submitted that the .
contenticon of the applicants are\incorrect and dénied as

the Rajilway Board's orders cleafly Stinulate that they are
entitled for fixation under rule 2017(a)ii(FR-22(I)a 1i-R IJ').
Hence, any wrong fixations done or any letters mhich have

no authority to review the standing instructjons issued by °

to employees working undér Rallway administration,

As per
para-? of the instructionu dated 29,4.88 it is clearly
\p -
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mentioned that fhe pay to be fixed as per (FR=-22(I}a ii«4R II)
'Railwéy Board's letters annexed by the aﬁplicants'ETEE?l?‘“”"“
indicate that they are not entitled for the relief prayed
for. &he applicants non-entitlement of fixation under
rule 2018(B)(FR-22(c)R II) kut entitlement under rule
2017(%)11(FR-22(a)11-R II) is clearly explained in the
- above paras based on the RailﬁaY'Board's instructions.
‘The zpplicants are trying to mislead the Hon'ble Tribunal
f&r getting wrong fixations'and undue benefits on extending

such fixations. The erronecus fixation' was done as per
.(FR'-ZZ(C) in the case of the applicants on 1994 and peimrafter |
to that the date the pay was fixed as per (FR=22(I)a-R II).

that
In reply to Para '5(i) of O.A., it is submitted/the applicants .

are not entitled for Ridtion of pay under rule 2018(RB) ;
(FR=22(c)® II) but entitled for fixation under mule

2017(2)44 (FR=22(a)ii-R II}. The respondents have the
auﬂ)orif.y to refix the pays of the applicants under tule
2017(a)1i( FR=22(a) i1=R TI). The erroneous over payments
already made are to be recovered, The refixation was \done
after serving due notice through prope; channel i,e. the
concerned I-Ieadmastier/Principal. The applicants version

and claims ‘are baseless and also wWithout any authority,

H ence, the applicnts sre not entitled for the eltef prayed

for, as they have no legal right and the RRilway Boardts

letters clearly stipulate that they are not entitled for

the relief prayed for xxx¥ and the O,A. may be dismissed

with costs.
. ' ’ %

Sworn and signed on . mmma

this 11th day of November 1997. ‘ f"‘;'“%"’ f‘f‘{*f )w'
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Fixation of pay on promotion from lower grade to higher gmdca and tﬁi il

“placement from basic gmdc to-senior grade and senior geade (o E&R‘&H .'\dt?‘.

Ref.:S.C. Rly's letter No. PSQd/P/Vbl.VU dated 10.6.97 and DCW's letter No.
DCW/1/8/227dated 25.6.97. - .
v . T 168G -7 .
w T : ‘ &)
Kind attention is drawn to.Board's leticr dated 6.7.89(copy enclosed fon
ready reference) regulating the pay of Ieacl\ers on grant of non-functional Senior/Selection
Grade under IF'R-22-a.

As such, pay of all those teachers who have been placed in non-funclional
Scnior/Sclection  Grades be re-fixed -and recoverics of over payments of salarics on
account of re-fixation of pay under FR-22-a may please be worked out and intimated to
Board urgiently.

| oy
DA : As above. , . (Shiv Dan Singh)

- KA/ J. Divector, ERIL(P&A),
. Railway Board.
X |
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Before The Central Administrative Tr%bT
. ) . ) a

B &
Hyderabad.‘ench '
) jAt Hyderabad.,

0.A.NO. /45‘? '0f 1997
(sR :m,caJc;A)

Be.twéen: -~ e i

Shaik Mastan and |
24 others. ., ., Applicants,
And - . |
The Chairman,’ |
Rallway Board, |

'Rail Bhavan,

.New Delhiand

8 others, e Respondents.

AFFIDAVIT

Filed on 113,_1.‘1_.97._-_-!_-
Faled _on behalf of the agpllcants
1

S.Radha Krishha Murthy,

_ Counsel for the Applicants.

Address- M/s Law Firm, '
Sri Sai’ Datta Apartments,
1.1.526,
Golconda Cross Roads,
Hyderabad,500 080
|
1
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@/ \rv\m'\\-h How Nu\rwbm g3 ou-d
- Thid irregdlar and- illeagal reduction in the monthly pay of,

the -applicants is causing monetary loss and leading to financial

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDRABAD BEN

[l At Hyderabad

0.A:No, [l §T of 1997

Bet: Shaik Mastan and
54 others.iq . .o Applicants

And: The Chairman,Railway
Railway Boarid, :
Rail Bhavan,
New Delhi and
8 others, - - - oo " +. Respondents

'A A F F I D A V 1 T

I,Shaik Mastan S/o ipt Shaik Imam Saheb,aged 48,Teacher,
working in the Railway Mixed High School, Secunderabad, the- 15t
Applicant in the above 0.A.,do hereby affirm on oath and state
as follows. C : ‘

The Respondents in the above said O. A, have given effect to

the correspondehce filed as annexure - 6 of of the Application-

pending- before the Hon'ble- Tribunal.Consequently -all the applicants

have recéived a less pay for the month of October 1997,ranging

from Rs 150/- to 250/-. Thik \“azaod) f\v-&m\@ Weudd otun every)

TV Co O A

 constraints.. . .. ... Tl

Deponent

Solemnly Affirmed-and signed before-me
this the day‘?Hﬁay of Nevember, 1997,

-\\I\/E-(/“S'Wk -'-.ﬂ‘ %/’  (K2?14y~ Q~&~*¢~AFL

- .
j é :P- f@ RIS Advocate ,Hyderabad.
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Before The Central | Admlnistrative Tribu.

nal

l.-lyd,erabad Bench- ‘-AA

At Hyderabad

O.A.No. 1459 of 1997
(S.R.No. 3462/97)

Between{--m‘ o |
Shaik Mastan and |
54 others. ] ..

And:

The Chairman,
Railway Board, |
Rail Bhavan, |
New Delhi and 4
8 others., e

3}&

)

i g i el

Filed on 10,11_9[,h

Filed by the Applicants.

/ ﬁ‘“’”s’ﬂ?r
727G L1 NGRS

a5
REQEIVED

8

Applic anis

Respondents

Ip“ %,

Filed through Mr.SJRadha Krishna Murthy,
Counsel for the Applicants

Address-M/s Law Firm

Sai’ Datta Apartments, v

1 1 526, |

A
L

Golconda Cross roads,

Hyderabad,500 080,

;
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- IN CENTRAL ADMINISTRATIVE TRIBUNALs HYDERABAD BENCH R
¥
“ AT HYDERABAD
a | 0.A.Ne.1459  of 1997
Shaik Mastan and |
54 others soe Applicant
AND | i
Chairman,
Railway Beard,
Rail Bhavan, : ‘
New Delhi and ;
8 others e Respondents
FIDAVI] | |
I, Shaik Mastan S/o Sri Imam Seheb, agéd 48 years,

the First Applicant herein, do hereby selemn;y affirm L
on oath and state as followss . .
2. I have gone through the reply filed by the

_ respondents hereln. N o N _ N y
3. The Statement of the Respendents 1n Para 7 of the N

reply that the applicants were served with notices

through the Concerned Headmaster/Principal, is false.
The applicants have not received any such notices.

The Respondents may be called upon to file proof eof
such sexvice of Netices. | :

4. I submit that the 4th pay Commissien scales were
implémented in the year {Oct) 1986, g;ving éffect tbz
from 1-1-1986. Subsequent to the introduction ef Pay
Scales of the Natlional Commisgsion far‘Ibachers. in the

\'

izﬁyear 1988, (with effect from 1-1-1986),the scales were
further revised and promotional Grades were intreduced.

S. It is further submitted that the statement of the

Respondents th&t erroneous fixatlion of pay was done

under F.R.22(c) in the case of the applicants in the
year 1994 1§ false.

6. The Qualifications of Primary Schoel Teacher and a
Trained Graduate Teacher are different. The'qualificatioﬁf

are again different for the Post Graduate Teacher.

i b

s




the

7. 1 submit that I have herewith filed a narrative

Statement demenstrating the concept evelved and

spoken out by the Railway Board , in the 1st instance
—=at Para (7) of Annexure-~2 of the applicatien

(mnexure~f of the Rsspondents). |

8. 1 p:ay ‘that the fle said statement may be perused

as part of:this'affidévit.

9. The other part of the contents of Para 7 of the

Annexure mentioned supra, applies to the case of the

Applicants.

%-)/\’33/
DEPONENT

Shlemnly affirmed and
signed before me on

.this the day of

November, 1997

ADVUCATFJ HYDERABAD

“ -
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'y _ NARRATIVE STATEMENT : PARA (7) OF ANNEXURE 2
- OF THE APPLICANT - ANNEXURE 1 OF THE RESPONDENT
L Example (of Primary School Teachery _ Basic Grade Senior Grade Selection Grade
A) Matric (Trained) Rs. 1200 - 2040 _ Rs. 1400-2600 Rs. £640-2900
- After completion of 12 years of service subject to fulfilling the conditions such as DPC | Rs. 1400 - 2600

gets “promotion to the Senior Grade. This is available to al as per National Commission

on Teachers S -

After further period of 12 years of service (in total 24 years) receives Selection Grade T 0 Rs. 164092900

Selection Grade posts (Non-Functional) are limited to 20% of Senior Grade Posts.
And they are available only to those who acquire higher qualification.

B) Different Cadregof Teachers

Primary School Trained Grade Post Graduate
Teachers- Teachers Teachers
Qualifications ‘ : Matric/ Graduation with Post Graduation
) Intermediate B. Ed, - with B. Ed,,




G ? -

C) 1) A. Primary School Teacher with 24 years of service acquires selection Grade of . Rs. 1640 - 2900

2) Meanwhile if acquires higher qualifications such as Graduation he becomes eligible to be
appointed , to the post of TGT

3) Accordingly when he is promoted, the TGT Grade would be Rs. 1400 - 2600
4) But in the Instant case he is alréady in the selection Grade ' . o Rs. 1640 - 2900

5) His selection Grade of Rs. 1640 - 2900 is Higher than the presently promoted of TGT i.e.
1400 - 2600.

6) In such cases the said teacher has to be fitted in the Senior Grade of Rs. 1400 - 2600
under Rule 2017(a) (i) /F. R. 22 (a) (ii) R-II

D) In all other cases pay shall be fixed under Rs. 2018-B(F.R.22-C YR. II




‘Date: 13-5-1998
Pre-delivery judgment prepared by Hon'ble Shri H,
Rajendra Prasad, Member(A) in OA 1459/97 is placed

belo& for consideration of Hon'ble Shri B. S.

‘Jai Parameshwar, Member (J)

PS to Member (A-II)

%

fon bh/e/j%
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD "BENCH |

0.A. 1459/97 | Date of decision: 21.5.9

Between: - -
shri Shaik Mastan & 54 Ors. .. Applicants
A'N D

1. The Chairman,
Railway Board,
Railway Bhavan, -
New Delhi.

2. The General Manager, .
Rail Nilayam,
South Central Railway.
Becunderabad.

3. The Chief Personnel Officer,
South Central Railway.
Rail Nilayam,
Secunderabad.

4. The Divisional Railway Manager,
Hyderabad Division,
Secunderabad.

5. The Sr.Divisional Accounts Officer,
Hyderabad Division,
Secunderabad.

6. The Head Master,

- Railway Mixed High School,
South Lalaguda,
Secunderabad.

7. The Head Master,
Railway Boys High School,
North Lalaguda, '
Secunderabad.
8. The Head Mistress,
Railway Girls High School,
North Lalaguda, Secunderabad.
9. The Principal,
Railway Junior Cdllege,
Uppal Road,
Lalaguda,
Secunderabad. .+ Respondents
counsel for the applicants : Mr. S.R.K. Murthy

Counsel for the reépondents: BMr. K. Siva Reddy

coramg

Hon'ble Shri H. Rajendra Prasad, Member (a)

Hon'ble Shri B.S. Jai Parameshwar, Member (J)

cee2/=
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Certain recommendations were made by the

| Natiénal Commission on Teache;s (a.k.a. D.P.
Chatopadhyaya Commission)/ IVth Pay Commission with
a'view to improving the pay.structure and career
prospects of Teachers. The Ministry of Railways
decided to adopt the recommendations and implement
them from 1-1-1986. One of the recommendations
related to the introduction and conferment of a
new Senior Grade on teachers Qith 12 years 9%1
completed service in the bas ic gfade subject, where
necessary, to the acquisition of prescribed levels
of additional gualifications'. and screening by an
apprOpriaté Departmental Pfomotion Committee fér
satisfactory performance of eligible teachers.

The applicants were conferred the Senior Grade on
various dates between 1-1-86 to 5-7-94 and continued

- to draw the pay in the higher scale which was

fixed under the provisions of FR 22-C/Rule 2018-B.

2. The Respondents, in the meanwhile,
contemplated'refixation of the applicants' pay

undér the provisions of FR 22(a){ii)/Rule 2017(&)(11)._
Accordingly certain steps were initiated to enforce
this contempiateé move. This resulted in a situation
where certain overpayment were held to have been made
to the apblicants on tﬁé basié oflﬁhé earlier bay; |
fixation. Some administrative steps were also set

afoot to determine the amounts of such overpayments
and to recover the same from the pay of the applicants.
The applicants in this context draw attehtion to HQ SC
Railway Circular No. 135/97, communicating for
necessary actioq;'Railway.Board!s Order_No.E(P&A)I-QG/

JCM/DC-5 dt. 7-7-1997. The applicants, appfehending a

B

A
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reduction in their existing pay/,- on account of
these moves, filed this OA on 27-10-1997.
3. A prayer is made in this OA for a

- declaration that the applicants herein are

eligible to be placed in the Senior Grade

under Rule 2018-B R II (FR 22 C) on their promo-
tion to the §eq§0r Grade, and that the proposed
refixation of pay ‘under FR 22(a)(ii)/Ru1e 2017(a)(ii)
is illegal and uncalled for since the same has
been‘attempted to be done without any notice

being served on them in this regard.

4, The Respondents in thelr counter-
 affidavit insist that the applicants weré merely

placed in the Senior Grade on completion of

12 years of continuous service in their basic

grade, and that such placement did not constitute

an actual promotion or a conferment of higher

pay-scale ;n a promotional grade. The Senior

Grade so allotted to them was essentially in a
non-functional scale in thatlthe recepients were
not really expected or calied upon to shoulder

any higher responsibility. It is their contention
that FR 22-C cén‘apply only to those cases where

a éiétiﬁgg pfﬁmotion, resulting in assumption of
highef'reéponsibilities by the promoted offigials,

is involwed. The conferment of senior grade on the

applicants did not, however, involve any ‘promotion’
from the basic post to any higher post. In situations
like the presgnt one, it is not FR 22-C - which
énvisages a regular promotion and assumption of
highgr responsibilities as pre-requisite ; which
would be applicable but FR'22(1)(a)(ii)/Rule 2017

{a) (1i) which comes into play. It is stated that

celdf="

TP
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their pay was earlier fixed under FR 22-C on

an incorrect applicetion of rules. They also
add that in fact even the initial refixation of
pay of some of the applicants was done correctly
under FR 22(1)(a)(ii)and thetefore it is not
as if the pay is 5eing fixed afresh in respect
of all the applicants.“ﬁespondents contend that
the applicants may not be allowed the undue
benefits of an erroneous initial fixation of
pay which was based on an incorrect application
of rules,and further that the impugned refixation
was done after duly serving a notice through
proper channel i.e., concerned Headmaster/

: Principal The contention of the applicants

that the refixation has been done without notice

is therefore incorrect,

5. The facts are examined. A doubt was
raised by some of the Railways as to how exactly

the fixation of pay on'appointment to Seo@Qr Grade
from basic grade was to be regdlated. The question
which arose and needed clarification wass

Whether on appdintnent to the senior grade, the
instructions regarding fixation of pay on appointment
to selection grade will be appliCable, or the .
provisions of PR 22 (a)(ii) which provide for a
manner of fixation of pay to the posts which do

not involve assumption of duties or responsibilities
of greater importance, will be applicable?

The clarification given by the Board was :

"This has al;eady'been clarified vide
para-7 of .this Ministry's letter of
even number dated 11-4-1988."

N B
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The contents of para 7 of Ministry's letter

dt. 11-4-1988 were as under :

“(7) There are situations in the new

grade structure where the selection

grade (non-functional) allotted to a

- particular category of teachers,

happens to be hgiher than the basic
promotional grade to be allotted on
promotion. For example, a trained
graduate teacher holding the selection
grade (non-functional) of Rs.2000-3500
will ordinarily be promoted to the
post-graduate teacher/headmaster whose
basic grade is R.1640-2900. In such
cases, since the selection grade .
happens to be higher than theibasic

grade of the promotional post, the

pay of such teachers will be. fixed

in the correspondirg senior grade

of the promotional post, which is
identical to the selection grade of
the post from which promoted. However,
since the pay scales are identical.
the pay in such cases will be fixed
only under Rule 2017{(a)(ii) FR-22(a) (ii) -
RII .and not under Rule 2018-B (FR-22-C)=~
RII. In all other cases where appointment
takes place from a lower grade to a higher
grade, which is superior to the lower
grade pay will be fixed under Rule
2018-B (F-22-C) R.IX. "

On 8-1-97 the Board vide their letter
No. E(P&A)I-96/PS-5/PE-8(RBE N0.9/97) issued the
following amendment: in the place of clarificatien

referred to above :

"On appointment to non-functional senior
gr&de/selection grade pay of the teachers
shall be fixed in accordance with the
provisions of Rule 2017(a){(1ii) (FR 22(1)
(a}(ii) - R, II" '

B _
iﬂl,. AN . 6




This made for a qualitative change wiﬁh regafd
to the fundamental, question of fixatioﬁ of pay,
"and clearly meant that senior grade could be
given to eligible officers on completion of
12 years in basic grade only under FR 22(})(a)(ii),
and also that the earlier fixation under FR 22-;:f
wherever done, was incorrect. Rule 2017(a)(ii?/
FR' 22(a) (ii) RII envisages that wheré an employee
ié appointed to a pést which does not involve
assumption of duties and responsibilities of greater
iﬁpo}tance than those attached to the post already
held by him, then he will draw as his initial pay’
the stége of the time scale which is equal to
his substantive pay in respect of the old;éostc
or if there is no such stage,. the stage next
below that pay, plus perscnal pay edual to the ~
difference and, in either case, will continue to
draw that pay until such time as he would have
received an increment 1in the time scale of the
0ld post or for the perio@;#aftér which an increment
is earned in the time scale of the new pést.l
whichever is 1ess§;§
Thus the basic criterion iﬁ the
preéent 0). gets-focussed'as to whether fhe applicants
assumed any higher responsibilities on conferment of
segior grade to enable their casé'to be covered by
FR 22-C. It is not the applicants' case that they have
assumed—any higher reSponsibiiity on getting the
Senior Gfade. What was cdnferred was a higher grade
without any change in the importance and responsibilities,
‘or pattern of duties which they had been Hitﬁerto |
performing. Such being the case, the rationale of

application of FR 22(1)(&)(11)/Ru1e 2017(a) (i1) would

not seem to be incorrect at all: and the applicability

%
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of.%§]2243 cannot be insisted on or even
_held:to be permissible. Admittedly, the pay
was revised initially in respect of many of
the applicants under the provision of Rule
_ (FR 22 C) which was clearly inappliceble to the
facts of such fixation. It was argued by the

Respondents that they ought  to be left free to-

'rectify an administrative effor resulting from

an inadvertent application of an';nappliéable

Rule. It is not brought out that the applican@&
assumed higher responsibilities on their'plaeement
"4n senior grade. There is no reason why an
administrative error should go unrectified when

there is ample justification in rules for such .

rectification. It has, therefore, to be held that

the re-fixation of pay under FR 22(1)(a)(ii) is

correct. .It is also noted from the submissions
of the Respondents that the applicants were
' duiy served with an advance  notice regarding

the proposed impugned . refixation throuéh

the immediate superiors of the épplicénts.

8 :
weé 4o not find any reason to disbelieve this

étatement. The principles of natural justice
can therefore be held to have been ndt ;|

violated in any way. .

6. - Having held thus; the question of
recovery of overpaymentsstill remains to be

addressed. Now, it is a settled position of

service law that no employee should be made to
suffer the adverse consequerces of any
administrative errorunwﬁhnghcmmm}aLsuch as

an incorrect fixation of pay, in respect of
e
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benefits which méy have already accruéd to him
due to such actibn. It will be hardly necéssary.
to cite detailed case-law'in thisifegard. The
following judgments are, howevef, indicative

of the actual position in respect of such

recover ies.

(a) In NARINDER MARWAH (SMT) vs. UNION OF
' INDIA (1994) 26 ATC 179, the Principal

Bench of this Tribunal held that recovery
from the pay or its feduction on the
ground that tge earlier fixation was
erroneous[—;d in law and violated the
principles ‘of: natural justice as well
as the concept of Legitimate
Expectation.

(b) In SWAPAN KUMAR SAHA & OTHERS VS..UNION
OF INDIA (1993 23 ATC 902) it was held
that the recovery after-a considerable
lapse of time of any over payments,
which had resulted due to erroneous
fitment in a higher grade, was arbitrary
and violative of principles of natural
justice. .

In support of this finding the Hon'ble
Members relied on the judgments reported
in

V.D.CHITALKA V. UNION OF INDIA (1987)2 SLJ
(CAT) 305 Delhi

c. S.BEDI V. U.0.I.: ATR(1988)2 CAT 510 (ND)

PUSHPA BHIDE V, U.0.I. :(1989)10 ATC 90

_ (Jabalpur)
T.R.Sundararaja Iyengar v. P.M.,G, Karnataka
Circle {(1989) 9 ATC 43 (Bangalore) & (1989)
1 SLJ (CAT) 238 ‘

(c) In SAHIB RAM V., STATE OF HARYANA & OTHERS
(1995) ScC (L&S) 248 it was held that when
upgréded pay scales were given due to wrong
consfruction of relevant order by the
Authority concerned and without'any mis-
representation by the employee himself, in
such circumstances the Authorities would be

restrained from recovering any excesspayment

1)

iyLR already made.
_ Qr ot
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(d) " In Mahaveer Singh Vs. U,.0.I. & .0rs.
(1996) 33 ATC 683 it was held that
in cases where over payments were made
due to a conscious decisién of the
Competent Authority which was later Ii;
considered -to be wrong, any subsequent
recovery of amount over-paid was not
‘permissible, and the recovery order
was therefore invaliq.

(e) In NATHI LAL vs. Union of India & Anr.
(0.A.286/1996) of Jaipur Bench of this
Tribunal it was held that where the '
retiree was not found at fault or seen
not to have made any actuation or
misrepresentation for undue benefits
while he was in service, the payments
made by the order of the Competent
Authority for several years, even if
wrongly paid in excess, cannot be
recovered.

(f) In ARJUN SINGH V., U.O0.I. & ORS
(0.A. NO. 130/95) the Jodhpur Bench
of this Tribunal held that the
recoveries from the retiral benefits
of over payments made during the
preceding 13 years, solely due to an
administratige effor, would not be in
conformity with the rules and
instructions. '

7. In the light of the facts revealeé,
it is therefore held that while the rectification
"of the original error and consequent re—fixationj
where necessary.,of the applicants' pay is held
ana declared to be correct and permissible,tbe
recovery of any overpayment which may have'been
made as a consequence thereof, is Aot accepted.
In the result it ié directed that :

¥
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(1) refixation of the pay of the épplicants,
where called for, can be done ugder
FR 22(a) (1i1) RiI. and_the future pay
can be regulatedra0cordingly. No recoveries
of any over-payments made to the applicanfs .
on the earlier refixation unde: FR 22-C
shall be enforced;

(11) ' The refixation under FR 22(a) (11)RII

' ‘shall be given effect to from a déte
which falls a month after the date on
which a noticé was served on the ‘
applicants, through their Headmaster/
\ Principal, etc. commﬁnicating tﬁé

respondents' inténtion to refix
their (applicants'5 pay in the manner
indicafed therein, and ﬁgg froh any

earlier date.

8. Thus the OA is allowed in part and

disposed of.
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9.

10.
11.

12.
13.

14.

Pvm e

The Chairman, Railway Board,
Railway Bhavan, New Delhi.

The General Manager, Railnilayam,
SC Rly, Secunderabad.

The Chief Personnel Officer,
SC Rly, Railnilayam, S cunderabad.

The Divisional Railway Manager, Hyderabad Division,
Secunderabad. ‘ :
The sr .Divisional Accounts Officer,
Hyderabad Division, Secunde rabad.
The Head Master, Railway Mixed High School,
south Lalaguda, Secunderabad. _
The Head Master, Railway Boys High school
North Lal aguda, Secunderabad.

The Head Misteess,
Railway Girls High School,
North Lalaguda, Secunderabad.

The Principal, Railway Junior College,

Uppal Road, Lalaguda, secunderabad.

One copy to MI.S.R.K.Murthy,.Advocate, CAT.Hyd.
One copy to Mr.K.siva Reddy SC for Rlys, CAT,Hyd.
One copy to HBSJP.M(J) CAT Hyd. '

One copy to DR(A) CAT.Hyd.

One Sp are cOopy.
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